CENTRAL ADMINI¢TPATIV[ TRIBUNAL PBINCIPAL BEMCH
~ 0.A. No. 146@ of 1997
a C New Delﬁi this the 11th day of Mauch \998 ‘ \Eb

HON'BLE«MRS“1AKSHMI SWAMINATHAN, MEMBER (J)
"HON BLE MR. K. MUTHUKUMAR, MEMBER (A)

Shri Harindra Kumar Gautam

D-12, Gall No .Y

South Aparkall, : : '
Delhi-116. 851, : : .. Applicant

, )

By Advocates s/8hri MJ.R. Bhardwalj gndiK,P. Dohare.
' versus

Govi. of N.C.T. of Delhi

through

1. Chief Secretary. -
GOVt of NCT of Delhil,
5, Sham Nath Mar d,
Delhi-110 B854,

2. - Secretary (Services), )
Govt. of NCT of Delhl,
5, . Sham Nath Marg,
Delhi-110. 8547

3. ~ BRirector (Education),
Directorate of Education,
Govt. of NCT of Delhi,
nld Secretariat,
Delhi.

[

4, Shri Laxmi. Chand through
. Director Education,,
Directorate of Education,
Govt. of NCT of Delhi,
0ld Seu:etarLdt,
Delhi.

Miss Pinky Toora through
Director of Education,
pirectorate of Educaticon,
Govt. of NCT of Do]hl,

0)d Qecrwtarlat

pelhi.

w

!

5. Shri parinder Singh through

: . Director of Education,

Directorate of Education,

Govt. of NCT oft Delhi, -

0ld Secretariat,

“Pelhi. ' , Peagonde s

By Advocate shri Vijay Pandita.
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A
Hon ble. MIJ.“glshml qwamlnafhan, Member ldd

We have heard the Jearned counsel for both the

parties and perused the pleadings.

2y The short point in issue 1in this case is whether
the Master of physical Eduowtlon Degree (MPED) course which
h{),been successfully completad by the applicant from Dr/

. a
paba Sahab ambedkar Marathwdrq Unlvorclty, Aurangabad 1?/on9

ﬂnmtbz#
year or LWO ycaﬁ;course This ia a lpskder of fact.. Both the

learned sounsel agree that in thﬁ facts and circumstances of
the case, the O.A. may be disposed of with the following

directions

“applicant is called upon to substantiate his
élaim that the aforesaid,MPED degree he has obtained 1s as a
result of two~yéars cour se for»which He should _prbduce a
certificate from the University, namaly, Dr. nga Sahab
anbedkar Marathwara University, Aurangabadeithiq one mon£h
frbm_the date of receipt of a copy of this Order. He shall
sﬁbmit this certificate to respondent No.3, l,e., Director of
Education tbgether with @ f%pfesentation.for r@céngidefing

his case for award of 3 ‘additional marks in respect of

Master s Degree gqualification which he has  acquired.

respondent No.3 shall dispose of the representatlion within
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one@month of its

i il dhomdlion 10 e apf

3. 0. A
costs,

‘,f’

(K. MUTHUKUMAR)

MEMBER (A)
Rakesh
Q
he!
#

receipt by @ r@asbned and speakingd order“}

is  disposed of as above., NO order as to

(MRS. LAKSHMI SWAMINATHAN)

MEMBER (J)
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